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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO) : (a) and (b). It
is not clear what specific announcement the
Aonourable Member has in view. However,
no such demands have so far been presented
to Government.
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THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : I want to state that progressi-
vely larger amounts are being spent by the
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Central and State Governments for the
amelioration of the condition of the back-
ward communities. For example, in the
Fourth Five-Ycar Plan in the Plan and non-
Plan Expenditure thc Central and State
Governments are intending to spend Rs. 320
crores whereas during the previous 18 years.
The total expenditure was Rs. 375 crores.
Therefore Government are making all
attempts to provide larger facilities for the
improvement of the condition of the back-
ward communities.

Again, in 1964-65 the number of Sche-
duled Castes school-going childern has risen
to 69 million and that of Scheduled Tribes
childerd to 3.1 million—together 10 million—
whereas in 1961 it was only 29 million and
1.2 million respectively. Therefore progress
is being made. T do not elaim on behalf of
Governmen that the goal has been reached of
putting them on a footing equal to that of
other communities in the country.

MR. SPEAKER :
Member.

The hon. lady

=t ayree fag goag  § uF &
I @18 | FF gEer wf A qur )
ag 5% Jgd qEq ... (¥Eeemw)...
& qr |TEam g

MR. SPEAKER : You will have to sit
down. One has been answered by the
Deputy Minister and one by the Minister.
First obey the Chair. You must learn that
first.

SHRIMATI SAVITRI SHYAM : Has
the Government analysed the reasons why
the Scheduled Castes and Depressed Classes
people are put to great hardships and are
receiving inhuman trearment at all levels
throughout the country and, if the Govern-
ment is satisfied that they are not receiving
good trcatment and that all the grants which
are given by the Central and State Govern-
ments do not go to them—1I know that it
does not—is the Governmant going to set up
a permanent machinery at the Central level
for ensuring for them security, protection
and safety ?

SHRI GOVINDA MENON : There
have been a few instances where there have
been outrages against the persons of the
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members of the Depressed Classes, but 1 do
not think that you can generalise on that
matter. This is closely related to the law
and order problem and 1 fear the Central
Government may be trespassing upon the
jurisdiction of the State Governments if a
security force is created for this purpose.

= anda fag gmag : zfaT
F g g Wik w1 Yewd Ar 2
o W W aF R A F g A
forar war & 1 o9 fag Asfdt & faad
warT gfgg &, 3 sAF R & %
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SHRI GOVINDA MENON : The
question of employment of members of the
backward communities and the Scheduled
Castes and Scheduled Tribes ctc. and also
the grant of land to them is a matter which
comes under the jurisidiction of the State
Government, but whenever complaints are
recived here in the Central Government we
alert the Statc Government concerned and
request them to do the needful.

Moreover, you are aware that in the
last session of the Lok Sabha, we appointed
a Standing Committee of Parliament to look
into these and other matters. The Govern-
ment also appointed a Committee presided
over by Mr. Elayaperumal to report upon the
conditions of backward communities, sche-
duled castes and scheduled tribes. The
report is being examined. There have been
complaints that in spite of the antiuntoucha-
bility Act, there is observance of untoucha-
bility in certain places and, if that is so, we
are proposing to make the provisions of the
Act penalising practice of untouchability
more scvere.

SHRI P. GOPALAN ; As the hon.
Minister just stated, the Elayeparumal
Committee is said to have submitted a reprot
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to the Government in which a thorough
exposure has been made.to the ugly type of
untouchabtlity that is still prevailing in this
country, specially, in Rajasthan and Uttar
Pradesh and a glaring example of it is also
given that there is a Vaishnav temple in
Rajasthan which is administered by the
Government itself and Harijans arc not
allowed to enter the temple.

AN HON MEMBER : Shame !

SHRI P. GOPALAN : 1 would like to
know from the Minister why Harijans are
treated as third grade citizens in the country.
May 1 know whether an interim report was
submitted by the same committee in
December, 1966 and, if so, what action has
been taken on the recommendations of that
report or is it still lying in in the cold
storage of the Government ?

SHRI GOVINDA MENON : The
recommendations of the Committee are being
processed and we will take action. Regarding
the Vaishnav temple, 1 have no information.
I will look into it.

SHRI P. GOPALAN : 1t is clearly stated
in the report that there is such a temple and
the Government has not taken any action
against it.

SHRI BASUMATARI : The Com-
missioner of Scheduled  caste and
Scheduled  Tribes (has  submitted a

report suggesting that only by creating
reservation in the vacancies, the growing
demand of the Scheduled Castes and
Scheduled Tribes people cannot be met. May
1 koow the reaction of the Government in
regard to that recommendation ? If that is
so, the reservation should be made in general
services.

SHRI GOVINDA MENON : The
Minister of Home Affairs has already
appointed a committee to look into lapses
which are taking place with respect to the
percentage of reservations provided for these
commanities. 1 do admit that there have
been certain lapses. We will try to see that
the percentages are kept up hereafter.

o Wy qrRY ;. AT AR § wagE
N ok fegd wifeat N gwen wh

PHALGUNA 27, 1890 (S4KA)

Oral Answers 10

1 fraferm @@ & S g R
za% fAuw wreleaT $T @G £ gE@ard A
aara gifg g @ faest & @
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fageY qwr IOx 924 # gAIR g9 7 WX
draface qFff 3 W @ q@ AT ARET
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feqr ar fF gas 9@T & SreaY | s
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TEY & | TgT OF QWITE FT 9T R X
F WP GIHIT @AY, I gIA ATl
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SHRI GOVINDA MENON : So long as
a State subject, I cannot give any assurance
regarding lands to Scheduled Castes and
others, but I can give this assurance that,
wherever their cases are not being attended
to, I shall alert the State Governments,

request them, make entreaties to them, to
see that they are looked after.

SHRI P. GOPALAN : It is not a proper

reply.  (Interruption)
MR. SPEAKER : It is very clear. We
cannot blame them for this. He has said

that land is a State subject and that he can
only appeal to them, rcquest them aad all
that. Therefore, I do not think that we
can blame them.

st flarem weY : S gy
gr # wagfes ofral & feafy &
g & Y gfez § o ofr sifaom fear
wrmd wAAw R, A frgh
afeai & 9 a7 nfas zfewm @ o
frre R, Wrsad @ ® Far
I H gy F gowre ¥ g e
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AT ¢, faw & wadw o W Ag
wifas azraar a1z fafwew agfaas faer
a%, a1 gfewql, wygfae orfaal =<
wifzarfaat @ & ot § 7

SHRI GOVINDA MENON : The at-
tempt is to better their lot by various means.

SHRI S. KANDAPPAN : The main
reply given was very much misleading because
three or four years back, the Republican
Party of India had launched an agitation in
front of Parliament where they took outa
big procession and put before the hon.
members of the Government a few demands,
and on a promise given to them by the
Government of India, that agitation was
withdrawn. I would like to know what
follow-up action has the Central Government
taken with regard to those specific demands
put forward by the Republican Party of
India three or four years back.

Secondly, I would Iike to know whether
Government is aware of the humiliating
position in which the depressed classes in
this country are placed in spite of the Con-
stitutional safeguards that they have. It is
a curse of India that untouchability still
prevails. My specific question with regard
to this is this. Of late, we have been secing
a very regrettable development in this country;
some advocates in some section of our
country even pass Resolutions defending the
caste system in this country. I want to
know whether Government is aware of this
and whether they will wage a struggle and
do something to see that some popular move-
ment is started to impress on the people the
situation that is prevailing in the country
with regard to depressed classes.

SHRI GOVINDA MENON : I pity
those advocates who pass Resolutions of
this nature.

SHRI S. KANDAPPAN : What about
my first party ? - I strongly protest. I have
drawn his attention to a particular matter.
That agitation was there. Our Leader, late
lamented Annadurai addressed that meeting ;
1 remember, I went along with them......

MR. SPEAKER : You want a move-
ment to be started......
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SHRI S. KANDAPPAN : If you refer to
the main reply, you will find that they have
said that they have not received any
demands, that they do not know about any
agitation. But there was an agitation.
Therefore, how can he give this reply ? It is
misleading the House.

MR. SPEAKER : This is Question Hour.
There is no point in losing temper. Itis a
general question about starting a movement
against caste system. I do not know whether,
in reply to a supplementary question, the
Law Minister is expected to say that they
are going to start a movement ; I wonder
whether it will be possible for any Minister
to answes that way.

SHRI S. KANDAPPAN: What about my
other question about the demands of the
Republican Party ?  ([ar: rruptions)

SHRI NAMBIAR : He has to do some
home-work. Without that, how can he
answer ?

SHRI SURENDRANATH DWIVEDY :
His home is in Kerala. How can he do
home-work in Delhi ?

SHRI S. KANDAPPA : Mr. Mudhyal
Rao said that they were not aware of any
demand. But there were demands.........
(Interruption.  They might have been made
long ago. What is the use of giving sops ?
They have to do something concrete.

ot o ATo ghw : AW X wft N
i@ gfma aftare @ & v a=
W WIT 9897 & fag srodT T T8 ]
¥ a3 frarAl A At o% T & AR 9
I A W A F gafaw ww wAT
qeaT 81 gH A arfawarg & fefegae
g d Ty A T S @ g
o, IGHT CF AW FW G a1 6 A
gfearT A aF el Y oflT o W@y
¥ WX 7€ TZT ®F AATY W F7 FA
# farq Aorg fvar s a1 B ARER
a0t by T T fs o § &y
syfer agt I @@ &, T|@ AT IF A
& s, arfe ok 39 A fewed 7 &7
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o, gty gma @b T O 7 W
g ?

SHR1 GOVINDA MENON : This again
is a question regarding land. As you
know, Sir, this House is incompetent to pass
any legislation with respect to giving fixity
of land to Harijans.

St WiER o1 ATAT : e ARIEY,

% ag S avgan g f. L.

st THEER Qe weqe
w2,
MR. SPEAKER : There is no use

shouting. You should also respect other
parties. This happens in the Communist
Party. 1 request that the leader of the
Communist Party should help me. There
are other parties also. Mr. Shastri, you
will have to sit down. This shouting should
not be allowed. Yesterday I gave chance
to somebody and Mr. Pandey shouts. Today
1 gave chance to Mr. Pandey ard Mr.
Shastri shouts. We cannot continue in this
manner. There are a number of people who
should be given the time, not one party
monopolising the whole thing.

st TATAETT Qe ¢ WSAA g,
Fqe ¥ @gr @ W g1 (wwwew)
R ff wer qud w1 wree faar Al
(swaor@) TR ST qEA FT Al A
fear mar ¢

MR SPEAKER : If you feel like that
you may go out. I don’t want to name you.

st aAraa e - g ¥ @wr
R WE

MR. SPEAKER : Will you kindly sit
down or goout ? You may please do one
of the two things.

st T qreh ;@ fee g
21 (were)

MR. SPEAKER : It should not become

the monopoly of one party. You go on
shouting.  You will bave to go out.

PHALGUNA 27, 1890 (SAKA)

Oral Answers 14

ot trmare qreft : & gE ¥ &
/e Q @ E, wfwT wie & gR 9 qud
%7 gaax g faar § 1 (swwww) W
gEed &1 A-A 947 R | W
grag T g | (sawnA)

MR. SPEAKER : Please do not push
me to name you.

SHRI RANDHIR SINGH : You are too
lenient.

+ft SiwiT s deE ;. AN R
§ aqrar § fe mazg arAi § 376 WAy
Toar @« frar mar g & g wrAAr
=rzar § 5 o= frgar soar wigr fiear
qarar, g ¥ @ 375 FAT TWar @
AT AR AT AT 7 /T F@ AT
FIXW & 1 39T UST 1Y ¥ 3@ A1 &/
fedted faelt & fF 3 g1 <qar @s Ay
FT g%l ; afg gf, o feaar sqar asar
g ?

SHRI GOVINDA MENON : On that

question referring to the last 18 years, I
would request notice.

st wfEer gmE@: SR wRa ¥
g faa ¥ g arar & 9gE @l
AR 7 | e F 5 200 g afc-
X 9T 93 7 gu §, e fawr &
gITr 37 gerar wr @1 ¢ | Afaar ¥ ok
a3 &7 FATAr TAT & AT gfoml W
H/IT 74T § | F4T {AY AlAy IO AW
FIFTT T €17 ET GSATHT 1 M7 A
5T 378 Ifam F14a) FA ¥ ford faay
&3 ?

SHRI GOVINDA MENON : I would

have to take up with the U. P. Government
about this matter.

s z1 W s qoredT ¥ agd
# wgfaa anfagi it sggfes om-
mfaat 1T Y whid g wielt gk o,
I B IIT PIEAAT TRW A, JFAN
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ATTHAY I, A Fok § F & A=AW
faear ar <gr & 1 Aww § wgglean wfaa
o< wggfaa sr-anfaal & o7 A 9
FHAT F1 A9 0T g6 § WK aw-ad
A IX AT ST F AT AX 1399
@M § @ AR F T gEEeER
ey AT F faeag s 0 & ag
s =gt g i e faaa & awwre A
wan sfafwar & 1 & #7a @ fr wggfea
arfeat stz wagfaT sa-amfadl
FHT Y 9sT gI sifggy & Ao A8
gz g, AfET w@ F aEge waEdT
¥R qagrm & f& & ofF @A
& q1 T § T AFAT AT T AN
W FTWE 1@ T IR § @@
a7 Far wfafwar & ?

SHRI GOVINDA MENON :1do not
know how far it would be constitutional to
provide by law that the land of Scheduled
Castes cannot be purchased by others. It
is a matter of purchase. But if there are
any inequities in the matter occurring in a
State, and if the hon. Member Writes to me,
1 shall certainly write to that Government.

ft Msr @@ WA g3 fawrag
gqq * a7 urf ¥ 99w §9) F g

wré €

SHRI GOVINDA MENON : I shall take
notice of the fact from what the hon.
Member has stated.

SHRI MANUBHAI PATEL : We have
not been able to fulfil the constitutional
provision that the social injustice should be
removed by ten years, and this removal of
social injustice is being delayed and delayed.
In view of the fact that thereisa large
section of economically backward classes in
India, may I know whether Government at
the earliest opportunity will abolish these
reservations and confine them to only one
class and that too only to the economically
backward classes ?

SHRI GOVINDA MENON: On this
matter, I cannot give a categorical answer.
Jt is a matter of policy.
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SHRI SWELL : In the written answer
which the youngish Deputy Minister read
out with a flourish he had stated that the
Republican Party had not sent any demand
to the Government to redress the grievances
of the depressed classes. But the condi-
tions under which the depressed classes exist
today are themselves a standing demand. The
hon. Minister has himself contradicated him-
self by reading out figures about the amount
of money spent on the amelioration of the
depressed classes, as if the whole problem
is one of rupees and paise. The handicaps
of these people are also political and social.
The hon. Minister had safeguarded himself
very well by saying that law and order was a
subject relating to the State. But I would
like to know from him whether before the
mid-term elections that were held recently
the two States of U.P. and Bihar were under
President’s rule and whether the clections
were conducted under the aegis of the
Central Government, and whether it is a
fact that large numbers of members of the
depressed classes, the Scheduled Castes and
Scheduled Tribes, were forcibly prevented
from going to the polls and acts of violence
were committed on them resulting in deaths
in many instances ? I would like to know
what the Central Government did at that
time to prevent these things and whether
the people who indulged in those acts
were apprehended.

SHRI GOVINDA MENON : Regarding
the mid-term elections, we are still awaiting
a report from the Chief Election Commis-
sioner, because under the Constitution, he is
the authority responsible for the conduct
and superintendence of elections, and we
get a report from him after every election.
Before I get that report, I am not in a
position to say whether there have been
murders and whether there has been forcible
prevention of certain communities from
voting etc.

SHRI SWELL : He says that the Election
Commissioner will send a report. But at
the same time he has said that it is a
question of law and order. May I know
whether when a person is assaulted and
murdered, that has to be channelied through

the Election Commissioner or whether
Government should take action imme-
diately ?

SHRI GOVINDA MENON : Goverg:
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ment have to take action, but the question
is whether 1 know about it. I can know
only when the Chief Election Commissioner
submits his reports.

SHRI NAMBIAR : It will reach him
after the 1972 elections.

Bye-Elections to State Asscmblics and
Lok Sabha

+

SHRI R. V. NAIK :

SHRI J. MOHAMED IMAM :
SHRI S. K. TAPURIAH :
SHR1 HARDAYAL DEVGUN :

Will the Minister of LAW AND
SOCIAL WELFARE bc plascd to state :

(a) thc total number of scats in the Lok
Sabha and the Statc Asscmblics for which
bye-clections have not becen held uptil now ;
and

(b) the rcasons for dclaying byc-clections
in these constitucncics ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHR1 YUNUS SALEEM) : (a) Four byc-
clections arc pending in thc Lok Sabha and
39 byc-clections in thc Stale Legislative
Asscmblies.

(b) Statements showing thc number of
vacancies, and action taken to hold the
byc-eleetions to fill up thosc vacancics arc

*543.

placed on the Table of the House. [ Placed
in Library. See No. LT-386/69]
SHRI S. K. TAPURIAH : 1 do not

know whether you want us to believe in the
statcment that has been supplied to us...

MR. SPEAKER : It is left to the
hon. Member.

SHRI S. K. TAPURIAH : It mentions
thc name of a State and a constituency and
says, that the date of vacancy was 12.10.1969,
and the reason for vacancy was death. 1 do
not know whose murder he is contemplating.

THE MINISTER OF LAW AND
SOCIAL WELWARE (SHRI GOVINDA
MEAON) : 1l is a typing mistake for 1968.

SHRI S. K. TAPURIAH : At pages
4 and 5 of the statement, we find a reference
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to the Tonk and Nasirabad constituencies in
Rajasthan. In regard to Nasirabad, it has
been stated :

Bye-election scheduled to be held
towards the end of 1968 had to be post-
poned on account of famine conditions.
It is now proposed to held the bye-
election in the first weck of May, 1969,

] do not know whether the Central
Government or the Rajasthan Government
or the Election Commission thinks that the
conditions of famine no lobger exist in
Rajasthan or they think that there is food,
fodder and watcr available in plenty ?
In view of the scarcity conditions still
continuing therc and in view of the fact
that thc Governmcnt therc is spending a
largc amount of moncy for providing relief
mcasures, rclief works etc.  which might, and
which have in the past been known to,
influence the clection results, will the Central
Government ask thc Election Commission
not to hold thec byc-elections till those
conditions arc over, that is, till Septcmber or
October, 1969 ?

SHRI GOVINDA MENON: We do
not geucrally direct the Chief Election
Commissioner in thcse matter. The Chief
Elcction Commissioner is the authority under
the Constitution for these matters, and he
has fixed May, 1969 as the timc at which
clections to the Nasirabad constituency will
hec held in Rajasthan. We do not propose
to interfere with his decision.

SHRI S. K. TAPURIAH : If the reason
for delay had been specified as non-availa-
bility of elcctoral rolls or something like
that, we could have understood. But here
the rcason has been given as faminc condi-
tions. Thosc conditions still exist and they
have not becn rcmoved, and, therefore, it is
perfectly proper for them to give advice and
takc any decision in this rcgard.

SHRI RANGA : About a million people
arc on the relicf rolls.

SHRI S. K. TAPURIAH : The hon.
Minister has not replied to my question.

MR. SPEAKER :
further answer.

I think he has no

SHRI GOVINDA MENONM : There 18
no question of interfering with his desision.





